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ASSAM ACT NO. VOF 2014
(Received the assent of the Governor on 30th August, 2014)
THE ASSAM ENTRY TAX (AMENDMENT) ACT, 2014
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AN
ACT

Y

) ﬁrMmamaﬂﬂ:eAmEntyTwiAm,m.
Preambie ‘Whereas it is expedient further to amend the Assam Entry Tax
Act, 2008, hereinafter referred to as the principal Act, jn the manner

1t is bereby enacted in the Sixty-fifth Year of Republic of Indis
as follows:-
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Short tide, extont 1 (1) ThigActmayboca!ledﬂwAmEmryTax(Ammdmun)
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(3) It shall come into force at once.
Insertion. of 2, InmepnwpdAct;aﬁersemn%ﬁlefolhwingmm%.

new section 9A ‘dnnbombd,mdy‘—

“ 94, IhComﬁssimofTum,wiﬂx;mimwalbfﬂb
State Government, may by notification in the Official Gazette,
femhu.wepvmru‘ﬁcequegﬁonofm tax on entry

of specified goods into any local .arca made through online.

memﬂaﬁm@nmmmﬁn
oollecuonofm-ywcﬁomapamoﬂmtbanmimporubuton
behalfofﬂ)empomr.. -

wuu 3.  Inthe principal Act, in the Schedule.-
(#) in serial No. 55, in the entry under the columm Specified
Goods, the opening words and figure “Other goods not
oovuedbymyofﬂnmabwc,mmc!ndedmﬁc
dedlﬂesofuxaﬂegomwwﬁemvm
Added Tax Act, 2003” appearing before entries (a) to ()
thereof, shall be omitted. '
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(b) after existing Serial No. 67, the following new serial
Number 68 with entry thereto shall be inserted, namely:—

“68. All other goods not covered by any of the entries of
this Schedule but included in the schedules of
taxable goods attached to the Assam Value Added
Tax Act, 2003 (Act No. VIII of 2005) excepting
raw materials directly used in the manufacture of
goods other than those. raw materials covered by 4»
existing entries of this Schedule.

S. M. BUZAR BARUAH,
Secretary to the Government of Assam,
‘Legislative Depamnent Dispur.
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